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(Und Board of india
(Insoivency Resolution Process for Corporah Persons) Regulations. 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MAH OG LIMITED

RELEVANT PARTICULARS

1. [Name of deblor Mahits Udyog Linited

2. {Date of i ion of debtor | 25/06/1965

3. |Authority under which corporate debtor | Registrar of Companies- Pune
s incorporated / registered

4, {Corporate Identity No. / Limied Liabity | U15136MH1965PL0013242

tion No. of deblor

5. |Aadress of the registered office and 17A/1A Laxmanrac Kirloskar Road Khadx, Pune,
principai office (if any) of corporate Moharashtra, Inda, 411003
debtor

6. | Insolvency commencement date in 30072024
respect, of corporate debtor

7. |Estimated date of dosure of insoivency | 25.01.2025

process
8. IName and registration number of the M. Haresh Shah
insolvency professional acting as interim | IBBY/IPA-O01/IP-PO0378/2017-18/10635

| _[resolution professional
9. |Address and e-mail of the intenm Fat No.1, Piot No27, Matruchaya Buiking,
profe i, as Colony, Parvati, Pune 411 009
with the Boarg Emet haresh mergersindo@gmatcor
10.{Address and e-mai to be used for Flat NoJ1, Piot No.27, Matrucheya Building,
comespondence with the interim Miramandal Colony, Parvati, Pune 411 009
professions Emai madcom
gmdaeforsubnssmdm 12082024
12.|Classes of creditors, if any, under dlause | —
(b)dab‘sewm(ﬁﬁldsedmm
ined by the interim
|__|professional
13.Names of insolvency Professionals —_
| dentified to act as Authorised
Representative of creditors in a dass
| |(Three names for each cless
14./(a) Relevent Forms and Webinkc It
(b} Detais of atthonzed representatives | Physical Address: Piot No.27, Matruchaya Building,
are avallabe st Miramandal Colony, Panaati, Pune 411 009
Notice is hereby given that the National Company Law Tribunal has ordered the
ofa process of the Mahila Udyog Limited

on 30th July 2024 (¢ Omer received on 30th July 2024).
The creditors of Mahila Udyog Limited, are hereby called upon to submit their claims with
proof on or before 12th August 2024 falling fourteen days from the appointment of the
interim resolution professional to the interim resolution professional at the address
mentioned against entry No. 10.
The ial creditc it their claims with proof by electronic means only. Allother
i submit th with proofin person. by post or by electronic means.
Afinanciai creditor belonging to a class, as listed against the entry No. 12, shall indicate its
cheice of authorised representative from among the three inscivency professionals listed
against entry No.13 to act as authorised representative of the class [specify clzss] in Form
CA,

Submission of fass or of claim shali 1t
HARESH SHAH

Interim Resolution professional
1BBI/IPA-001/IP-PO0378/2017-18/10635
Date: 1stAugust 2024

Piace: Pune
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NOTICE
(Bharat Forge Ltd.)

Registered Office: [Mundhwa Pune Cantonment, Pune, Maharashtra, 411036]
NOTICE is hereby given that the certificate[s] for the under mentioned
securities of the Company have been lost/Misplaced and the holder[s]
of the said securities / applicant[s] has applied to the Company to issue
duplicate certificate[s].

Bharat Forge Ltd- ORDINARY SHARES OF RS. 2/- EACH

Name Of Eq. Folio Certificate |Distinctive|Distinctive
Share Holders | Qty No No No From No To
SUNIL 175 |00034162 4875 9906341 | 9906515
BHASSIN 175 122030 [458019503|458019677

Any person who has a claim in respect of the said securities should
lodge such claim with the Company at its Registered Office within 15
days from this date, else the Company will proceed to issue
duplicate certificate[s] without further intimation.

Place: Pune (Name of Applicant’s)
Date: 01-08-2024 Sunil Bhassin
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DEEPAK FERTILISERS AND PETROCHEMICALS CORPORATION LIMITED
CIN: L2412TMH1979PLC021360
Registered & Corporate Office : Sai Hira, Survey No 93, Mundhwa, Pune-411 038,
Investor relations contact: investorgrievance@dfpcl.com | Phone: +91-20-6645 8094,
{Amounts in Rs Lakhs unless otherwise stated)
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30 JUNE 2024
Consolidated
1. s Quarter Ended Year Ended Quarter Ended
No, 30 June 2024 31 March 2024 30 June 2023
{Unaudited) (Audited) (Unaudited)
1 Tatal ncome from operations (net) 228,133 8.67,609 231,30
2 Net Profit / (Loss) for the period {before tax Exceptional and/or 26,983 67196 16,223
Extracrdinary items)
3 Met Profit / (Loss) for the period before tax (after Exceptional and/ 26583 BI85 16,225
ar Extraordinary items)
4 | Net Profit / {(Loss) for the period after tax (after Exceptional and/ 19,965 45,723 11,362
ar Extraordinary items)
5 Total Comprehansive Income for the period [Comprising Profit/ 19,094 23,652 1,244
{Loss) for the period (after tax) and Other Comprehensive
Income (after tax)]
[ Equity Share Capital (Face value of £10/- per share) 12,624 12,624 12,624
7 Reserves lexcluding Revaluation Reserve) as shown in the 528199
Audited Balance Sheet of the previous yvear
8 Eamings Per Share (of T 10/- each)
& ¥ {for continuing and discontinued operations) -
Basic 1545 35.05 B2
Diluted : 15,49 2505 B2
9 Debt Service coverage ratio 1.76
10 | Interest Service coverage ratlo 4,29 = =
THE ADDITIONAL INFORMATION ON STANDALOMNE FINANCIALS RESULTS IS AS BELOW:
- Quarter Ended Year Ended Quarter Ended
Sr. Particulars 30 June 2024 31 March 2024 31 March 2023
No. (Unaudited) [Audited) (Unaudited)
1 latal Income from Operations (Net) 45,216 192,252 571757
2 | Met Profit / (loss) before Taxes 9,684 41,343 12,561
z Met Profit / (loss) after Taxes 7134 3,337 9303
! Debt Service coverage ratio 325 ~ =
=5 Interest Service coverage ratio 134 - -

Motes:

1. Tha aboveis an extract of the detailed format of financial results filed with the stock exchanges for quarter ended 30% June, 2024 under
regulation 33 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015, The full format of the financial results is
avallable on the stock exchange websites (www.bseindia.com and wwwnseindia.com) and an the Company's website (www.dfpcl.com),

2 Theabove Financial Results were reviewed by the Audit Committee and approved by the Board of Directors at their respective Meatings held
on 30" July, 2024 and 31 July, 2024,

& can Hare For and on behalf of the Board of Directors of Deepak Fertilisers

E%@ And Petrochemicals Corporation Limited
i Place: Pune Chai - 5 CDJ':'IEHtTA

21T airman and Managing Director

@ i DIN: 00128204

Founded in 1979, Deepak Fertilisers and Petrochemicals Corparation Limited (DFPCL) is India’s leading producer of Fertilisers angd Industrial

Chemicals
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Birlasoft Limited

Phase-I, MIDC, Hinjawadi, Pune (MH) 411057, India
com | www.birlasoft.com | CIM; L72200PN1990PLCO59594

Hajiv Gandhi Infotech Park,
Tel: +91 20 6652 5000 | Fax; +91 20 6652 5001

secrefaral@birlasoft.c
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EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER
ENDED 30 JUNE 2024

¥ in million (except per share data)

Quarter Ended Year Ended | Quarter Ended
5T, Particulars 30 June 2024 31 March 2024 30 June 2023
No, {Unaudited) {Audited) {(Unaudited)
1 | Sales / Income from operations 13,274. 11 al,781.45 12,627.711
2 | Met profit for the period (before tax, exceptional and 2.048.62 B,347.59 1,815.74
extraordinary item)
3 | Het profit for the period before tax (after exceptional and 2.,048.62 B,347.59 1,815.74
extraordinary item)
4 | Met profit for the period after tax (after exceptional and 1,502.07 6,237.60 1,375.41
extraordinany items)
5 | Other comprehensive income (net of tax) (37.70) 243,90 84.98
& | Total comprehensive income for the period 1,464.37 6,481.50 1,460.39
7 | Equity share capital 552.16 551.87 550.32
8 | Earming per share for the peried (after extraordinary items)
jon par value of © 2/-) (not annualized for interim periods)
Basic 5.41 22.54 4.97
Diluted 3.32 32,15 4.92
Notes:

1 The above unaudited consolidated financial results have been reviewed by the Audit Committee and thereafter approved and taken on
record by the Board of Directors at its meeting held on 31 July 2024, These unaudited consolidated financial results are prepared In
accordance with the Indian Accounting Standards (referred to as “Ind AS") as prescribed under Section 133 of the Companies Act, 2013
read with Companies (Indian Accounting Standards) Rules, 2015 as amended from time to time,

2 The Statutory Auditors of the Company have conducted limited review of the above consolidated financial results of the Company for
the quarter ended 30 June 2024. An unmaodified conclusion has been issued by them thereon.

3 Standalone information (% in rovillion)

Quarter Ended Year Ended Quarter Ended

5.
No. Particulars June 30, 2024 March 31, 2024 June 30, 2023
{Unaudited) {Audited) {Unaudited)
a | Revenue 7,213.78 26,445.27 6.225.26
b | Profit before tax 1.425.30 31,962.43 628.15
C Met profit for the period 1,083.72 2, 987.3% 469.94
d | Other comprehensive income/ (losses) 3B.65 8.40 76086
e | Total comprehensive income 1,122.37 2,995.79 246,00

4  During the quarter, the management has decided to withdraw the policy of a Long-Term 5Special Award which was formulated to
reward a select group of senior leaders, Conseguently, the accumulated provision amounting to $ 222 million has been reduced from
Employee benefit expenses for the quarter.

Previous periods figures have been regrouped [/ reclassified wherever necessary to conform with the current period’s classification /

disclosure.

6 The above is an extract of the detailed format of vnaudited Financial Results filed with the Stock Exchanges under Regulation 33 of
the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015. The full format of the results for the gquarter ended 30
June 1024, are available on the website of BSE Limited at www.bseindia.com and Mational Stock Exchange of India Limited at
www.nseindia.com, where the shares of the Company are listed and the Company's website at www.birlasoft.com.

On behalf of the Board of Directors
For Birlasoft Limited

LA

Angan Guha
Place : Mew Delhi CED & Managing Director

Date : 31 July 2024
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Branch : Hadapsar Industrial Estate
(Br. Code 81) Address : Mega Center,
Pune-Solapur Road, Hadapsar,
Pune - 411013

Email : bomB1@mahabank.co.in. brmgr81@mahabank.co.in

Possession Notice
(Appendix IV under the Act - Rule-B{1)

Whereas, the undersigned being the Authorised Officer of the Bank
of Maharashtra under the Securitizsafion and Reconstruction of
Financial Azsets and Enforcement of Security InterestAct, 2002, and in
exarcisa of the powers conferred under Sub-Section (12) of Section 13
raad with Rula 3 of the Security Interest (Enforcement) Rule, 2002 issued
a Demand Motice dated 12/04/2024 calling upon the Borrower Ravindra
Shankarrac Kundekar & Mrs. Mangal Ravindra Kundekar to repay the
amount mentioned in the notice being Rs. 23,79,195.22 (Rupees
Twenty Three Lakh Seventy Nine Thousand One Hundred Ninety
Five & Paise Twenty Two Only} plus unappled interest therson as
mentioned in the Bemand Motice within 60 days from the date of receipt of
the said Notice.

The barrowaris as well as guarantorfs having falled to repay the
amount, MNolice is hereby given to the borrowerfs as well as
guarantor/s and the publicin general that the undersigned has taken
Symbolic possession of the properties described herein below in
exercise of powers conferrad on himvher under zection 13 (4) of the said
Act read with Rule 8 of the said rules on this 30" day of July of the year
2024

The barrower!s as well as guarantor!s In particular and the publicin
general is hareby cautionaed nat to deal with the properties and any
dealings with the properiies will be subject to the charge of Bank of
Maharashtra for an amount herginabove mentioned,

The borrower's altention is invited o provisions of sub-section [8)
of saction 13 of the Act, in respect of time available, to redeem the
secured assels.

The details of the property mortgaged to the Bank and taken
possession by the Bank is as follows

All the piece of parcel of land bearing / property Flat No. BE-10, Area
admeasuring at 57.13 5q. Mir. (615 5q. FL) Carpet Areai.e. 68.56 Sq.
Mtrs. (738 Sq. FL) First Floor, Simple Park, Simple Park Co-Op Housing
Soc. Lid., Hadapsar, Pune, Disl. pune and within the junsdiction of sub
regisirar Haveli No. 1 1o 20

Date : 30/07/2024
FPlace : Pune

Chief Manager & Authorised Officar
Bank of Maharashtra, Hadapsar, |L.E. Branch

FORM A
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the imsolvency ard Bamhrupdey Board of india
(Insedvency Resolution Process for Corporate Persons) Regidations, 20016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHILA UDYOG LIMITED
RELEVANT PARTICULARS
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Motica IS herely pven that the Natonal Company Lew Tebunal hes ordesad the
cammancament of a corporate mealvency resctution process of the Mahlla Udyog Limitod
on - 30th Juty 2024 {Order eceived on 300h July 20324

The creditors of Makila Udyog Limited, &re hereby called upen to 2ubmit thedr clakms with
proaf on o Defore L2Eh Aupust 2004 felling fourteen days-from the appaintment of the
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Submission of fakes or miskeading proofs of claim shall attract penalties,

S,/

HARESH SHAH

Imerim Resalution professional

IBEI7 IPA-OOLAP-POE TR 2047- 18, 20635

Date: 15t August 2024
Place: Pung

JM Financial Home Loans Limited
Corporate Office: 3 Floor, Building B, A-Wing, Suashish IT Park,
Plot No.68-E, Off. Datta Pada Road, Borivali East, Mumbai—-400066.

NOTICE OF SALE TO BORROWERS AND PUBLIC AT LARGE

Sale of Movable & Immovable Assets Charged to JM Financial Home Loans Under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Secu-
rity Interest (SARFAESI) Act, 2002.

The undersigned as Authorized Officer of JM Financial Home Loans Limited (JM-
FHLL) has taken over possession of the schedule property under section 13 (4) of
the SARFAESI Act.

In case the Borrower/ Co Borrower fails to repay the entire outstanding amount with-
in a period of 30 days from date of this notice, JMFHLL will be at liberty to dispose
off the property under the provisions of SARFAESI Act.

Public at large is informed that the secured property as mentioned in the Schedule
is available for sale under the provisions of SARFAESI Act 2022 and The Security
Interest (Enforcement) Rules, 2002, as per the terms agreeable to the company for
realisation of JMFHLL's dues on “AS IS WHERE IS BASIS” and “AS IS WHAT IS
BASIS” “WHATEVER THERE IS”.

Loan Details:

Sr. Name of The Borrower(s) /
No. Co-Borrower(s) / Guarantor(s)
Loan Account No.

1 1. Mr. Yashraj Balasaheb Deshmukh,
2. Mrs. Sarita Balasaheb Deshmukh
and 3. Mr. Ankur Ramdas Gite

Loan Account Number:
HPUN23000037742

Mortgage Property Details :- All the piece and parcel of property bearing Flat No.
402, Admeasuring area about 478 Sq. Fts. i.e. 44.42 Sq. Mtrs. Carpet Area, on
the Fourth Floor, in the Project Known as Shreya Apartment which constructed on
Land bearing Plot no. 4 & 5 lying, being and situate at Survey No. 14, Hissa No. 1,
along with Common Parking Village Mouje Mamurdi, Taluka Haveli, District Pune,
Maharashtra - 412101 within limits of Pimpri Chinchwad Municipal Corporation
and within Registration District Pune, Registration Sub District Taluka Haveli and
within the juridiction of the Sub Registrar Haveli Nos. 1 to 27, Pune

2 1. Mr. Sagar Raju Bandagale Rs. 18,91,825/- (Rupees Eighteen
2. Mrs. Vidya Raju Lakh Ninety-One Thousand Eight

.“IH FINAMCIAL
= =

Amount Due in Rs./-
as on date

Rs. 20,98,153/- (Rupees Twenty
Lakh Ninety Eight Thousand One
Hundred and Fifty Three Only)
outstanding as on 19-04-2024

Bandagale Hundred and twenty-Five Only)
Loan Account Number: Outstanding as on 15-08-2022
HPUN18000002483

Mortgage Property Details :- Flat No. 103, 3rd Floor, Shinde Arcade, Deshmukh
Nagar, NDA Road, Survey No. 31/1, Shivane, Pune- 411 023.

Standard terms & conditions for sale of property through Private Treaty are

as under:

1. Sale through private treaty will be on “AS IS WHERE IS BASIS”, “AS IS
WHAT IS BASIS” and “WHATEVER THERE 1S”

2. The purchaser will be required to deposit 25% of the sale consideration on
the next working day of receipt of Bank’s acceptance of offer for purchase of
property and the remaining amount within 15 days thereafter.

3. The purchaser has to deposit 10% of the offered amount along with application
which will be adjusted against 25% of the deposit to be made as per clause (2)
above.

4. Failure to remit the amount as required under clause (2) above, will cause
forfeiture of amount already paid including 10% of the amount paid along with
application.

5. In case of non-acceptance of offer of purchase by JMFHLL, the amount of 10%
paid along with the application will be refunded without any interest.

6. The property is being sold with all the existing and future encumbrances whether
known or unknown to JMFHLL. The Authorized Officer / Secured Creditor shall not
be responsible in any way for any third-party claims / rights / dues.

7. The purchaser should conduct due diligence on all aspects related to the
property (under sale through private treaty) to his satisfaction. The purchaser
shall not be entitled to make any claim against the Authorized Officer / Secured
Creditor in this regard at a later date.

8. JMFHLL reserves the right to reject any offer of purchase without assigning any
reason.

. In case of more than one offer, JMFHLL will accept the highest offer.

10. The interested parties may contact the Authorized Officer for further details /
clarifications and for submitting their application.

11. The purchaser has to bear all stamp duty, registration fee, and other expenses,
taxes, duties in respect of purchase of the property.

12. Sale shall be in accordance with the provisions of SARFAESI Act / Rules.

13. In case the borrower approaches JMFHLL and clears the outstanding amount,
JMFHLL will have to cancel the deal and will repay the amount paid towards
sale consideration back to the prospective buyer.

14. Details of Authorised Person — Name: Mr. Kishor Jagtap at Contact:
8850487119 Mail: Kishor.Jagtap@jmfl.com.

Date:01.08.2024 For JM Financial Home Loans Limited

Place: Pune, Maharashtra SD/-

Authorised Officer

homefirst

CIN: L65990MH2010PLC240703

Website: homefirstindia.com
Phone No.: 1280030008425 Email 1D loanfirst@homefirstindia.com

POSSESSION NOTICE

REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIA LIMITED, pursuant to demand notice issusd on ils respeciive
detes as gven below, under the Sacurlization and Recanstruction of Financial Assets and Enforcerment of Secunty Inferest Act, 2002 (Act No. 54 of 2002) and in
exercise of powers confarmed undar section 13(12) read with rule 3 of the Securly Interest (Enforcement) Rules, 2002 calling upon yowBarrowers, the under named 1o
pay autstanding duas as within 60 days from the data of recaipt-of respective notices. YouwBorrowers all, however, hava failed 1o pay the said outstanding dues within
stipufated fime, hence HOME FIRST FINANCE COMPANY INDIA LIMITED are in exercise and having right ag conferned under tha provision of sub section {4} of 2ection

13 of SARFAESIACT 2007 read with rubes thereunder, taken FOSZESSION of the secured aszets as mentioned harain below;

Home First Finance Company India Limited

FORM Z
See sub-rule (11(d-1) of rule 107)

Possession Notice for Inmovable Property

Whereas the undersigned being the Mr. Madhukar Ramchandra Gurav, Recovery officer
of the 'Parijat Co-op. Credit Society Ltd."' under the M.C.S. Act 1960 Section 156 & Rule
107(3) of M.C.S. Rule 1961 issued a Demand notice Dated. 14/01/2022 of Rs.
18,10,634/- calling upon the judgment debtor Mr. Popat Vinayakrao Rananaware & Mr.
Shekhar Popatrao Rananaware after receipt of the said notice and the judgment debtor
having failed to repay the amount the undersigned has issued a notice for attachment
Dated. 29/04/2022 and attached the property described herein below.

The judgment debtor having failed to repay the amount, notice is hereby given to the
judgment debtor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under rule 107
(11(d-1) of Maharashtra Co-operative Societies Rules, 1961 on this day of 02nd May of
the year 2023.

g | Mams:of Borrowaisd e Date of | Total Ofs ason Date of The judgment debtor in particular and the public general is hereby cautioned not to deal
No| Co-Borrowers! Description of Mortgaged Property Demand | date of Demand | possession with the property and any dealing with the property will be subject to the charge of the
| Gaarantdis Notlca Notice {in INR) recovery officer 'Parijat Co-Op. Credit Society Ltd.' for an amount of Rs.12,91,821/- and
— e — e T A interestthereon.
1. | Nilesh Balu Jadhav, Balu Baban Flat-304, Sankalp Residency, 5 No. 56/4/1, Near Dhayareshwar | 10-Jul-2? 12,53.400 30-07-2024 e :
! 1== Description of the immovable property
Jadhav, Nanda Balu Jadhav tample, Dayarigaon Tal- Havell, Pune Mahsrashira 41041 Open Plot Situated @ Gat No.155, Dorle, Village- Rakh, Taluka-Purandar, Dist-Pune

The I:-::-rn:r-i.'elr'ﬂaving {ailed o repay the amount, nalics 15 hr.:'rel:lﬁi"-'-enm the borrower / Guarantor and the public in general that the undersigned has taken Possession
af tha property describad hensin below in exercisa of powers confermed on himfher under saction 13{4) of the said Act read with rula B of the sad rula on the data

mentioned aoove,

The BORROWERS! GUARANTORS and the PUBLIC IN GENERAL are hereby cauboned ned to deal with the above referred Propertiss/Secursd Assels orany part
thereof and any dealing with the said Properties/Secured Assels shall ba subject to charge of HOME FIEST FINANCE COMPANY INDIA LIMITED for the amgunt

mend

 The borrower's attention ks invited to the provisions of subsection {8) of Section 13 of the Act, inrespect of time available to redeem the secured asset.
Placs:- Pune
Diate: 01-D8-2024

inned hereingbove against Properesi Secured Assats which s payvablewilh the furherinierest therson until payment in full

L Ta 1 B e P e T T T st L = L e L o B P T i L el A e e i Y e L e L E e N L L A o L e P e A Lo L L T P E L o A e L e

Hame Firsl Finanoa Company India Limited

Area Of Plot - 52.00 'R'( 1.30 'Acre’)

Boundaries :-

East :- GatNo.154 West :- Gat No.159/B

North :- Gat No.152 To 144 South :- Gat No.156
Ref. No. Recovery/156/253/2024-25 Sd/-
Date:- 29 /07/2024 Mr. Madhukar Ramchandra Gurav
Place:- Nerul, Navi Mumbai (Recovery Officer)

. (M.c.s. Act 1960 Section 156 & Rule 107 of
Authoriged Officer. M.c.s.Rule 1961)

kaiaal

Clo. Parijat Co-Op. Credit Society Ltd., Navi Mumbai.

Pune East Zone ;. Janamangal Building, 2nd

Floor, 5, No T A/Z, Opp. Kirloskar Pneumalics

Co. Ltd., Hadapsar Industrial Estate, Hadapsar,
Pune 411 013. Ph. : 020-24514018,

a8 31T HERISE

Bank of Maharashtra

Pep G O e

Email : pin_per@mahabank.co.in

Immovable Properties
(Appendix - IV - A)

E-Auction Sale Notice for Sale of Immovable Assets under

the Securitization and Reconstruction of FinancialAssets

and Enforcement of Security Interest Act, 2002 read with

proviso to Rule B(6) of the Security Interest (Enforcement)
Rules, 2002.

Sale Notice
for Sale of

Motice is hareby given to the public in general and in particular to the Borrower/s and Guarantor's that the below descrnbed immovable properties mortgaged/ charged to the Bank of Maharashitra, the Possession
of which have been taken by the Authonzed Officer of Bank of Maharashira, will be sold on “As is where is”, “As is what is” and “Whatever there is" basis on 06/09/2024 between 11.00 am to 04.00 pm for
recovery of the balance due to the Bank of Maharashira from the Borrower(s) and Guaranton(s), as mentioned in the table. Details of Borrower/s and Guarantor/s amount due, Short Description of the immaovable
property/ies and ancumbrances known thereon, possession type, reserve price, aarnest money deposit and Bid increment amount are also given as undear ;

Total land admeasuring 1850 sgm. i.e. 19906 sq. ft., situated from Defence Colony to Yadav Vast
Road, within the limits of Daund Municipal Corporation, Village Daund, Tal, Daund, Dist. Pune
owned by Shri Nikhil Dattatray Sawant

* Possession Type - Physical Possession + Encumbrances Known to Bank = Nil

Sr. Branch Name / Name & Total dues for Recovery of which i Sr. Branch Name [ Name & Total dues for Recovery of which s
MNo. Address of properties are being sold (Rs.) EMD Amt. (Mo Address of properties are being sold (Rs.) EMD Amt.
Borrowers | Guarantors Bid Increase Amt, Borrowers / Guarantors Bid Increasa Amt.
1 |Branch:B.T. Kawade Rs. 57,42,139.0)- (Rupees Fifty Seven | Rs. 13,50,000/- 10 | Branch: Ghorpadi Rs, 13,71,392/- (Rupees Thifeen Lakh | Rs. 665,000/
Borrower: 3 S CAFE, Proprietor : Mr. | Lakh Forty Two Thousand One Hundred Rs. 1.35 000/ Borrower : Karan Kailas Saravade | Sevenly Ona Thousand Threa Hundrad Rs. 66.500/-
Sameer Agnes Gomes, and Thirty Nine Only) plus future interest == and Ninety Two Only) plus future B
Guarantor : Mr. Rajneesh Kumar|as per applicable rate and cther charges Rs.1.00.000/- interest as per applicable rate and other Rs.1.00.000/-
Raman therean w.e.f 30.07.2024 | charges thereon w.e. 1 30.07 2024
Details of the Secured Assets Put for Auction / Sale & Type of possession with the Bank Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank
& Encumbrances : Flat No. 14, Admeasuring 438 Sq. ft. 'A' Wing, Sai Amar Co-operative Housing & Encumbrances : Flal on 3rd Floor, admeasuring 338 sq. ft, (31.41 sgm.} on the building
Society in Plot No.94/2, Near Poonawala English School, Tukarama Tupe Nagar, Mahadeo Nagar constructed on the land bearing Mew Survey MNo. 215/8, Grampanchayat Milkat Mo. 387, Old
Manjari [Bk], P O: Manjar Farm, Taluka Haveli, Dist. Pune - 412307 Survey No. 174, lying an situated at Ganga Magar, Phursungi, Taluka Havell, District Pune-
* Possession Type - Physical Possession * Encumbrances Known to Bank = Nil 412308 owned by Karan Kailas Sarvade.
* Possession Type - Physical Possession » Encumbrances Known to Bank = Nil
2 | Branch : Ghorpadi Rs. 1244.213.91/- [Rupees  Tweive
Borrower : Ambai Sales Lakh Forty Four Thousand Two Hundred | Rs. 7,76,000/- 11| Branch : Lullanagar Rs. 16,23,160.32)- {Rupees Sixleen| Rs. 916,000/
Proprietor : Shirish Laxmikant| Thineen Rupees and Ninety One Paisa) R= 77 BDOL- Borrower : Balkrishan Amar Dingra |Lakh Twenly Three Thousand One ™ g "a. anne
Jawalkar plus future interest as per applicable rate i Hundred Sixty and Paise Thirty Two
Guarantor : Mr. Ashish Laxmikant|and other charges thereon w.e.f| Rs.1.00,000/- |Only) plus future interest as per| Rs.1,00,000~
Jawalkar 10 07 2024 ]applu‘;—lhle rale and olher charges
x - i therecn w.e f30.07.2024
Eaéi}:::?:;lfz: ?r:ﬁl ;EE?E;;:E? ;?:;;;T_;EHD; ENEPI-.HI :HLFE:E?HZHEfﬂ?ﬁﬁfgﬁﬁmghj::;: Details of the Secured Assets Put for Au;tiun | Sale &Type of possession with !:hﬂ' Bank
Paradise’, Gat No. 4% (P), Old Gat No. 118 & 119, situated at Village Peth (Naigaon), Tal. Haveli, & Encumbrances : Flat No. 28, 4th Floor, Building &”‘J"‘:‘“ as "Pushparal Apartment’, Buit up Area
Dist. Pune, land admeasuning 147.77 sgm., owned by Shirish Laxmikant Jawalkar and Ashish 4580 5q.1t. g't”‘?m'j at B NaiZz, Hissa Na. 1M2{3'r3"|4'5' PioL NG (4, Balal hagar, Naar Flora
\ mrnikant i Palace, Opposite Pune-Satara Road, Dljaa nkavadi, Pune, 411043,
* Possession Type - Physical Possession = Encumbrances Known to Bank = Nil * Passessign Typs -Physical Pos “IS #on « Encumbrances Known to Bank =i
3 |Branch: Bhigwan Rs. 18,21,063/- (Rupees Eghteen Lakh 12| Branch: g ey [ R8. 63.42.508/- {Rupees Sixty Three| Rs. 51.64,000/-
Borrower : Samartha Developers Twenly One Thousand and Sixty Three | Rs. 82 47,000/ Borrower : Tulja Enterprises \Lakh Forty Two Thousand Eight ™ o "2 atsnn,
Proprietor : Shri. Pravin Bhimrao|COnly) plus future interest as per =) 13 h'lr._ Nikhll Sunll Mana, 2. Nikhil Hund red and Eig r_n Only) plus future : :
Wagh apilicable Tale- and othar  chatgas Rs. 8,24, Mansinghrao Holkar, 3. Mr. Vikrant|interest as per applicable rate and other | Rs.1.00,000/-
Guarantor : Mr. Suhas Vilasarao|thereonw.e [30.07. 2024 R=.1,00.000/- Subhash Nalawade |':"' arges thereon w.e.30.07,2024
Bhakre | | Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank
Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank & Encumbrances : All that pieces and parcel of open Industrial NAland bearing Gat no. 45/Flal/,
& Encumbrances : All thal pieces and pareel of NA land bearing Gat No. 329, Plot No. 1, area admeasuring 3240.20 sq. mirs. sq. fi. located at vilage, Sadobachiwadi, Near Irrigation
12219.05 5q. ft,, 1135.60 sq. mirs. situated at Bhigwan, Tal. Indapur, Dist. Pune, owned by Pravin Bungalow-Vadgaon Nimbalkar, Tal. Tal. Baramati, Dist. Pune, owned by Nikhil Mansingh Holkar,
Bhimrao Wagh. Partner herewith.
- Possession Type - Physical Possession * Encumbrances Known to Bank = Nil * Possession Type - Physical Possession * Encumbrances Known to Bank = Nil
4 |Branch: Jejuri Rs. 36,11,673.19 (Rupees Thirty Six 13 |Branch: Supa Rs. 15,63,433- (Rupees Fifteen Lakh R 15/60.000/
Borrower : Shri. Mahalaxmi Plastics | Lakh Eleven Thousand Six Hundred and | Rs. 29,68,000/- Borrower : ShriGanesh Enterprises | Sty Three Thousand Four Hundred sl (e
Proprietor : Mr. Santosh Vasant|Seventy Threeand Paise Nineteen Only) | ™ =22 ae aoon. Proprietor : Shri. Sagar Uddaviand Thity Three Only) plus future| Rs, 156,000
Pandhare plus future interest as per applicablerate | - 7770 77 Bhondve, R/O-Bhondvewadi, Tal-|interestas per applicable rate and other | — o "0 a0
and other charges therson w.e.f. Rs.1 00,000 Baramati, Dist. Pune 412204 charges thereon w.e.f 30072024 e
90.07.2024 Guarantor : 1. Sh. Rahul Balaso
Bhondve and 2. Shri. Uddav Gulab
Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank Bhondve
& Encumbrances : Leasehold Piot No. A-27, area 7671 sq. ft.. in which 2200 sq. fi. load bearing
structure (Industrial Shed) has been constructed, situated at MIDC Jejuri, Tal Purandar, Dis!, Details of the Secured Assets Put for Auction/ Sale &Type of possession with the Bank
Pune.« Possession Type - Physical Possession = Encumbrances Known to Bank = Nil & Encumbrances : Al th‘_"t pieces and parcel ':‘f N‘n_‘ Land bearing Gat No. 283, admeasuring 0.73
- : Ha situated at Kalkhairewadi, Tal-Baramali, Dist-Pune in the name of Shn. Udday Gulab
5 |Branch: Ghorpadi Rs. 46 93 612/~ (Rupees Forty Six Lakh Rs. 29.96,000/- Bhaondave, the guarantors herain
Borrower : MNew Karhans Super|Ninety Three Thousand Six Hundred and - » Possession Type - Physical Possession » Encumbrances Known to Bank = Nil
Market LLP Twelve Only) plus future interest as per Rs. 2-9959?-‘
1. Mr. Ashish Laxmikant Jawalkar, |applicable rate and other charges Rs.1 00.000/- 14| Branch : Pune Hadapsar |.E Rs, 21.44,829/- (Rupses Twenly One| pe 99 91 0pos-
2. Mr. Vinod Ramkisan Khandelwal, | thereonw.e.f30.07.2024 Barrower : Sunil Kisan Chauhan Lakh Forty Four Thousand Eight
3 Shirish Laxmikant Jawalkar ' Hundred and Twenty Nine Only ) plus Rs. 239,100/
Details of the Secured Assets Put for Aq:tiun | Sale &Type m_‘ pOSS Essiun_ with the Bank :_]u:gre Dlir:z:‘est:hi?gpﬁe; ?ﬁglg::lﬂifﬁ Fs.1.00.0005
& Encumbrances : Flat No. 105, admeasuring area 703 Sq. Tt. (built up) along with Terrace area 30.07.2024
admeasuring 75 sq. ft- on 1st Floor {Above stilt) in B wing in the building known as “Laxmi Park” - - : :
constructed on S, No. 49, Hissa No, 15 (part), (Having its CTS 365) at Ghorpadi Gaon, Pune, Details of the Secured Assets Put for Auction / Sale &Type of possession with the Balnk
Tﬁlu!‘:a T Haveh ||I|'||th|n Ihﬁ I-DEEI |im“s ﬂ‘f PUnE Mun“::ipal ﬂﬂrmrahﬂn n_wn&d b':llr Mr_ 'Illll'lnnd & E_nELIITI bl’ﬂﬁBE'S i F|i:'l|: NU. E':}-l, El'ld F1D‘Dr'. Hd I'I‘I'E'EISLI I'JI'IQ 5‘5-3 Sl'q. “. iﬁ bl.ll_|ﬁlﬁg kﬂ':l"l'l'n a5 ILa"ﬂ'EI::l
Bamkishan Khandelwal Hetghts', constructed on fand bearing 5. No. 142, Hisasa 1, situated at Manjari Budruk, Tal. Havedi,
* Possession Type - Physical Possession * Encumbrances Known to Bank = Nil Dist. Pune-412307
- * Pogsession Type - Physical Possession + Encumbrances Known to Bank = Nil
6 |Branch: Daund Rs. 1848 771/~ (Rupees Sixtean Lakh — . ; :
Borrower : Kumar Anand Arun|Forty Eight Thousand Seven Hundred Rs. 14, 76000/ xS gmnch : Earam;ﬂ . ekt gs. 2'?1_:'?261 'E.E.--‘{rljlugees Ttwu ?D:ﬁ Fa=des000r
Palase and Seventy One Onl lus future Rs. 1,47 600/ OTTOWer UNIEN | EACERBIRE SR neE. Lok evenly g Rs. 2 26.B00/-
Guarantor Anil Vishwanath linterest as gr apiﬂit‘;ablﬁygati and other _,_.H_ e e Private Limited |T|'H‘;u5.'=1r||:| Six Hundrr.ad and Minetegn -
Bt charges therson w,e.f 30,07 2024 5:1,00,000/- 1. Mr. Kunjan Prataprav Galinde, Only) plus future Interest as per Rs.1,00,000/-
; 2. Mr. Kunal Pratap Galinde, applicable rate and other charges
Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank 3. Mr. Ketan Pratap Galinde, thereon w.e.f 30.07.2024
& Encumbrances : Flat No. 1, 1st floor, built up area 53.42 sgm. Le. 575 sq. ft., in the building 4. Mr. Pavankumar Tulsiram Kakade
EAOWI A8 S HAT Ananment, ponsttsied on-iane Bearng TS NG, O, A T2.70 g Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank
:'r;;r.ﬁ., situ gledfat Da L;'I':i T‘a}. ?Pa und, DIE.!' F’LinE:a ” i = Nit & Encumbrances : All that pieces and parcel of Non-Agriculture Plot No. 51 admeasuring 329.52
paagasion [ypasEhyiicel Fuseatslon sEnEUmnAnGes. KN i Bank= sqm. out of Gat No. 239/1/A, situated at Amburewasti, Tandulwadi, Baramati, Tal-Baramatl, Dist-
7 |Branch: Yerwada Rs. 3,08,33 834.00/- (Three Crore Eight| g 44 50 000/ Puna in the nrame of Mr. Ketan Pratap Galinde , Mr. Kunal Pratap Galinde & Mr. Kunjan Pratap
Borrower : Prasad Vilas Mokashi Lakh Thirty Three Thousand Eight Galinde «Possession Type - Physical Possession = Encumbrances Known to Bank = Nil
Guarantor : Mr. Vilas Anant Mokashi |Hundred and Thirty Four) plus future | RS 445000 6 -
interest as per applicable rate and other Rs.1 00.000/- Branch : Jalochi Rs. 12.?3__3?9_I- (Rupess Twelve Lakh | Rs. 13,680,000/
charges thereon w.e.f 30,07.2024 Borrower ; Mis Om Cloth | Sevanly Eight T_hnu sand Eight ﬂun-::lr&ﬁ Rs, 1,38,000/-
Proprietor : Mr. Sanjay Mahadeo|and Seventy Nine) plus future interest
Details of the Secured Assets Put for Auction / Earg &Type of pnlsseni:-n.with the Bank Ghadage, as per applicable rate and other Rs.1.00.000/-
& Encumbrances : Flat No. 202, Second Floor, Varsion T Angel Hills', Mulshi Road, Sr MNo. Guarantar : charges thereon w.e.30.07 2024
6311/A, Village Bavdhan, Tal- Mulshi, Dist - Pune. Flat area admeasuring 165.78 Sgm. + Attached Mr. Nandkumar Mahadeo Ghadage,
:e;?::‘ii’igiigré {%Tﬁ:f iﬁtggg:.:l:jﬂiat FIE?.TJEI:T;?.? :;Eeﬁ Known te Bank = Nil Details of the Secured Assets Put for Auction / Sale & Type of possession with the Bank
& Encumbrances : Residential Flat Mo, 12, admeasuring 55.78 sq. mir.s. (600 sq. ft), on stilted
8§ |Branch: Yerwada Rs. 3.08,33,834.00- (Rupees Three| po 44 50000/ 3rd Floor in building "Morya Prashad” constructed on Plot Mo 57, Gat No. 158, situated at Village
Borrower : Prasad Vilas Mokashi Crore Eight Lakh Thirty Three Thousand |~ Jalochi, Behind Urja Bhawan. Taluka Baramati, District Pune, owned by Nandkumar Mahadeo
Guarantor : Mr. Vilas Anant Mokashi | Eight Hundred and Thirty Four Only) plus Rs. 4,45,000/- Ghadage
futura interast as per applicable rate and Rs.4 00.000)- ; ; 3 : fia i
other charges thereon w.e.f30.07. 2024 Possession Type - Physical PHEBI{E sion * Encumbrances Known to Bank = Nil
Details of the Secured Assets Put for Auction | Sale & Type of possession with the Bank| |17 g”‘“’:h = Vhaur Phﬂtﬂl 25- 1 -TEE-E 5-9$3-3?£‘ k;:_IH'ILjF'&EE E_"IE Rs. 2,52,00,000/-
& Encumbrances : Flat No. 203, Second Floor, “ersion T Angel Hills', Mulshi Road, Sr No. M'::;:::;:;Ifgj:u;;:?al T;ELEﬁar%E:.I?r;a T-'ll:nd?aﬁ E:vE?wTh;Z Rs. 25,20 000/-
631/A, Village Bavdhan, Tal- Mulshi, Dist - Pune. Flat area admeasuring 165.78 Sgm. + Attached Pty 2 S| Paisy Thirty Seven gm;:, olus|  R&.1,00,000/-
terrace 33.08 Sgm. (Carpet), along with 2 Car Parking Araas 1. Mir. Uday Ramchandra Gharal, future interest as per apphcable rate
* Possession Type - Physical Possession * Encumbrances Known to Bank = Nil 2. Mrs. Nishadevi Ramchandraland other charges thereon w.e.l
9 |Branch: Daund Rs. 95,05512/)- (Rupees Ninety Five| ms 13034 000/ Gharal, 30.07.2024
Borrower ;: Vaibhav Petroleum Lakh Five Thousand Five Hundred and 3. Mr. Ajay Ramchandra Gharal
Proprietor Mr. Nikhil Dattatray | Twelve Only) plus future interest as per | Fs. 13,83, 400/ Through Uday Ramchandra Gharal
Sawant, Vaibhav Niwas, Kumbhar, Tal. | applicable rate and other charges| Rs.1.00.000- (Power of Attorney holder) i
BIGHC, SARL EUER R therean w.e.t30.07.2024 Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank
Mir. Naronira Dattatray Sawant & Encumbrances : Registered mortgage of NA open fand bearing Gat Mo, 880/1, 881 & 893
Details of the Secured Assets Put for Auction / Sale &Type of possession with the Bank (PART), admeasuring 2700 sq. mirs. (27 R), situated at Theur Road, Village Theur, Tal. Haveli,
& Encumbrances : All that pieces and parcel of NA land bearing CTS Mo, 2555/2 (Old 5. Mo, Dist. Pune,
164/4) admeasuring 1730 sgm. & CTS Mo, 2558/1 (Oid 5. No, 165/1), admeasuring 100 sgm., * Possession Type - Physical Possession » Encumbrances Known to Bank = Nil

* Date and Time of E-Auction : 06/09/2024 between 1100 a.m, to 04:00 p.m,,
 Last Date for Submission of bid and EMD : 05/09/2024 upto 5.00 p.m.

* Inspection Date & Time : 05/08/2024 to 09/08/2024 between 10,00 a.m. and 5.00 p.m.

Note : There may be some dues of respective society claiming maintenance charges efc. Bidders are therefore advised to confirm any dues from respective society for property put on
auction or any Govtl due from Govt. Authorities or any unpaid dues of the builder. Charges if any due on the respective property shall be borne by the bidder.,

1.

2.

E-auction shall be conduclad through the E-Bikray. Bidders have to log in on the websile — “https:/lebkray.infeauction-psb™and have to register thamsalvas. In this ragard, please nole that

varification of KYC documents fakes 2-3 days' time. Hence, bidders are advised o register and upload KY'C-documents well in advance 1o avoid last minute anxiety / rush. For Registration related gueries,

the contact numbers are 82891220220 support.ebkray@psballiance.com.).

Date: 31/07/2024,

Plac

a: Pune

This notice is aiso being published in vernacular. The English version shall be final if any guestion of interpretation anses.

For detailed terms and condilions of the sals. please refer to the link "hitps:/lwww.bankofmaharashtra.in/properties_for_sale.asp” provided in the Bank's websile

Authorized Officer,
Bank of Maharashtra, Pune East Zone

financialexp.epapr.in

Pune




